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has not been decided. Tn that view
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to the appropriate authority
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BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL
CBUWAHATI BENCH '

“{An applim&ticn,undef section 192 of the Central
Administrative Tribunal Act.198%)
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.
Sri Hari Prasad Neaupanay
G/0 Lt. B.FP. Neaupanay
S R/ay C/0 Gubhash Pan Shop
Ryngub Bazar, Shillong+-&,
Meghalaya. ' . ' .
ensena Applicant.
AND )
i. Union of Indisa, -
‘Represented by the Secretary to the Bobt.of India,
Minigtry.mf Communication,
Department of Posts, i
Dak Bhawan, New Delhi-1.
2. The Chief Post Master General,
Deptt. of Posts, . ) . X
_NWE.Circle, -
. Shillong-7936881 . .
b/gf/%hé Director of Postal Services (HD)
3/ Chief Post Master .General, .
M.E.Circle, Deptt. of Posts,
S Bhillong-1. I '
4. The Assistant Director (Staff)
/0 Chief Post Master General, , .
N.E.Circle, Deptt. of Posts,
Shillang-1.
crecesnnnas cREGSRONGENES.

DETAILS OF THE APPLICATION -

1. PARTICULARE QF THE QRDER AGATNGT QHICH THIS' APPLICATION

18 MADE: . - s

Thisg appiicatiom Tis directed against the order

Cissuwed vide mémd Nm; Staft/I-ED/PF/99 dated 9.8.04 is%ued.by_
1

4
L
He agaliond
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the Assistant Director (SGtaffl for Chief Post Master

Gereral, N.E. Circle,

The applicant declares  that the instant
application has been filed within the limitation period

prescribed under section 2i of the Central Administrative

Tribunal Act.1988. ' .
5. JURIGBDICTION: ' T

The applicant further declares that the subject
matter of the case is within the jurisdiction of .the.

Adminigstrative Tribunai.

4., FACTS OF THE CASE:

4.1 " That the applicant is a citizen of India and as

S such he is entitled to all the rights, privileges and

praotection guaranteed by the Constitution of India and laws

framed thereunder. oo
4.7, That the applicant in the instant applicafimn .got

his initial appointment as Extra-Departmental Agent in  the
departmental inspection bunglow at Oakland, Shillong ™ under

the Poﬁtml Debartment'vide an order issued by the Chief Post

" Master General, NE Circle, Shillong bearing memo

No.Staff/32-16/EB/93 dated 14.11.9646.
A copy of the_ﬁaid appeintment order
dated 14.11.946 is annexed herewith

and marked as Arnesure~1.

X
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4.3, Tﬁaﬁ‘tpe apﬁlicant pﬁrguant to the aforesaid m#der
.of appointment continued to digchérge hiﬁ-duty to the best .
.mf his ability aﬁﬁ mithwut'any hlemish from any.hquarteri‘
However, " all on a sudden w.é.fu 13.9.d3 the appliﬁant féik
ill ané due to such illness he cmuid‘nmt attend his duty
w.e.f. 14.9.83. Tga'applicant immediately rushed to  the
doctor  and 'tmoE hig advise and treafmenkn The cénsuitiﬁg
ﬂoctmr‘i chiagnosed the apwliﬁan%‘ to be suffering friom
peripﬁehal néveralgia and gciaticaiand advised him‘té take
rest fmg about E.mmnthan
& copy of the medical meﬁtifiégte
dated 1459.63 ia _annéxmd herewith
cand marked as Annexure—2. |
:464, >That the applicanf who was ﬁtayiné in & rénted
house was ,aléné and @here was nobody- to  look him  after
:during the period bf his ailment. It was undeér this
ciﬁcumﬁt&mﬁe tHQ applfqanh<wa$AcAmpelled to stay mithcon@ of
-his known perﬁmﬁ Bri Ram Rahadur Magar at Umplihg; Shillmﬁg*
& and  he  Was unﬂergwiﬁg. %reaﬁment *upto" 16.1.84. - Tﬁe
applicant immediately informed the goﬁcernéd: éuthqditf
Pegarﬁiﬁg his ailment énd also. intimated regarding his
addr@gé with a prayer to allow hi@ to,avaiy_medicgl ieaveQ
. _
Thereafter .ﬁhg_ applicant after regaining hi%v health
%uhmittéd‘ representation to thg'ﬂgsigtaﬁt'nireator (Qtaff)s
Circle Uffiée; Bh@llmhg prayving for aliomiﬁg him'tp fesume

duty..

~

4u5n “hat the respondents however, without taking into

bt
w3



consideration the prayer made by the applicant issued - the
. memarandum of Charges vide memorandum dated Z.1.#4. The only -

charge leveled againat the applicant is regarding : hig’

absence from 14.9.63 onwards without any information to the
competent authority.

"R cepy' of the said memorandum of

rharge dated 2.1.44 is annexed

merewith and marked as Annexure—-3.

4.6 ' That the basic contention raised in “the charge

sheet dated 2.1.64 is relating to applicant’s remaining

)

absent from duty w.e.f. 14.9.43% without any intimation . and
L . : .

to that effect he was given an intimation on B.1#.63 through

a registered letter to explain the absence. However, . .the

said letter dated 8.14.83 could not bé delivered with the

remark that the addressee left the Oakland I.H. The

regpondénts however, did not send any other letter to his
alternative address. It is pertinent ta mention here that
the applicant during his ailment -informed the authority

regarding his alternative address with a prayer 'to allow him

ta avail medical leave but his such request was never

acceded  t0. The‘Respmndénts‘autharity knowing fully well.

about the altermative address of the applicant.never served

‘any intimation in the said address keeping him in.ﬁark about

-

the devalmpmentu It is pertinent to mention here that the

authority cgqaerhed however sent the Aemwramdum of charge
dated 2.1.84 to his alternative address and the said fact
clearly indicates that.the respondents authorities knew the
alternative address of the applicant.

4
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4,7. That immediately on receipt of the chargéwﬁheet‘

dated - 2.1.84, the‘applicant Qubmitteﬂ-yepvesentatign' dated
11.1.84 to  the concern authorit} enciuﬁiné the medical
&erti%icat@ as well as'%itnesg c@rti%icate'@ith a prayer to
allém hims¢o resume duby.
A copy of the said representation
dated 11,}nﬁ4 is annexed herewith

and marked as Annexure-4.

.

4.8. That the. respondents  inspite of the repeated

requests made by the applicant never allowed him to  resume

duty. The respondents to that effect issued an order dated

8.%.44 rejecting the reqguests of his reinstatment and the

applicant was requested to cooperate in the proceeding. for

early disposal of the case.

A copy of the said order dated

0.35.84 de  annexed herewith and

marked as Annexure-3.

4.9. That .the agplicant in terms of the order dated -
B.5.684 continued to participate in the d@partmen%al

prmﬁeeding through his Defence Assistant Bri R.K.Roy. As per

the procedure.  the appiican%*aubmitﬁed hig written brief.

explaining the case in detail and pointing out ° the

Cprocedural defects in the said proceeding.

A copy of the said written brief is

-

annexed merewith and marked as

Annexure-o.

a
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4. 16, . - That the respondents immediately on  receipt
of  the written brief submitted its enquiry report vide .

official -lTetter dated 11.6.04 asking the appiidant o submit.

“

< representation égainsﬁk the =sid report. In the enquiry

report, - the éﬁquiry .mfficer wh{le .iscugsing certaiq

irwalevant factﬁ.gava its findiﬁg that the explanation gfvem

by the applicaﬁt regarding hié abséncé is not satisfactory.
£ copy af the said enquiry report
dated 1;.6.%4 is  annexed here@ith

'

and marked as Annexure-7,

.

4.01. - ’ That immediately on receipt of the ernquinry

repart ' the lapplicant Eﬁbm;tted_ his' repregehtatian datecd
"B 6.84 indicating the fécts and ciﬁcumétances prevailing at
tﬁap point mf. time'with & prayer to consider his - case
ﬁympathetical}y” .

'ﬁ copy of the said representation is

RE.6.84 i annmexed herewith and

marked as Annexure-8.

417, That the digciplinary'authority after the
receipt of the representation dated 25.6.44 iﬁéueﬂ the

impugned order dated 2.8.84 removing the applicant from “his

.
-

Gervice. "
A copy of the waic im@ugned arder
dated 9.8.84 is annexed herewith and

marked ze Arnexure—-Y.
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413, That the applicant afterfthe issuanrice of the
impugned order of removal submitted the statuﬁmry appeal
dated 6.9.84 to the Appellate authority i.e. .the Director of

Postal ﬁervitﬁﬁ, Head fluarter N.E.circle, Ghillong with a

prayer to exonerate him from the.charge and to aliow him o

resume duty.

A copy of the esaid cappeal  dated -

. ‘  b.9.64 is annexed herewith and
¥ | o marked as Annesxure—14.
4.14,. - That the | applicant begs to state ﬁﬁat the ’
céﬂrgg leveled agaﬁngt Bim by issuing the charge sheet dated

2.1.64 contains no  relevant facts to disclose +the case

-

cagainst  the eapplicant, as same is  totally vegue and

indefinite omeglﬂdmittediy on the basis of the said charge

-

sheet né departmental proceeding could have been initiated

against ) thé applicant. The applicant while mak ing

representation against the said charge sheet has elearly

y
-

poihted out  these aspect of the Maéter bt th@‘ cﬂﬂcEfn
authmrity mig@raMIQ failed to fake into consideration those
aspect mf  the ‘matter and decided ’toA prbceed with thé
enaquiry. It is notemorﬁhy to mention here that the applicant
along with his séid tepreaénﬁation'dated 11.6.584 submiﬁteﬁ
the medical certificate as well as the fitness certificate
but the authmﬁity cmncérm hever tdmk into consideration the
mertificafeﬁ and tuok,é decision to proceed with the enquiry
prnéesg, Onlthiﬁ écore alone éntife-prmceeding inclmdfng the

impuoned order is liable to he set aside and guashed.
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That %he applicant begs to %ta%é' that the
respandents authority ﬁmmk_a very close view of the maﬁter
and decided to prmceéd.departmentally against the‘fappliaant
Cwithout  taking inté consideration the aﬁﬁending facte an&
cirﬁumﬁtahées cof  the cage; The regpondentﬁ conducted the
enquiry with a bredeterminad mind and at each an every ﬁfage
3 ' .
the applicant was denied with the opportunity of -hearing.
Tﬁe listed documents were never allowed to be cmnfronted by
thei applicant and most of them were never furnished to the
applicaht -cauéing 5éri§u% prejudice to his defen&e. Thé o
. ' v ..
each and every occasion denied the applicant his right of
crmsmwexéminatimﬁ to the witnesses aﬂd the records relied by
them mere-never furnished to him. The aforesaid. procedural
irregularities héﬁ caused sSerious pré3Qdice to the defence

of the applicant\and on this score alone entire prmceedihg

je liable to be set aside.

4.16. o That the applicant bégs'tm mtakte that bare
reading of the enquiry: report submitted by the 10,

@ga, it is crystal clear
: ) /
that the réason regarding absence of the applicant from duty

thrmugﬁ the communication dated 11.6.

Mas been admitted. From the enquiry report it also reveals
that the applicamt due to circumstances heyond his control
could not intimate the authority regarding his absence.

However the I0 while Comaludimg its report observed that the

applicant’'s 10 @ve?

@xplaﬁaﬁion is not satisfactory. The
cafter admitting the factual position has come to & perverse
finding holding‘ﬁhe applicant to be guilty of the charge.

The aforesaid enguiry report basing on the perversity 16 nob
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AV
at all ﬁugtaimghle_and same is }iable'td‘be set aside.
4.17. That the applicant submits that the reépmndent%

while vprocéed;ng againét the applicant have violated e ach
and every prdceduqal'ruié% and with a closed mind denied the
applicant the opportunity af hearing. %he'mﬁst vital records
as .well as ‘the witnesses were never examined nor the

applicant has been provided with thelmpportuniﬁy.mf hearing.
. i ‘ AY

The aforesaid illegalities have seriously caused prejudice

to fhe defense of the aﬁplicanﬁ and same has vitiated the

entire proceeding. Apart from that the épplicamt who was out
af job mag.nngr allowed to resume His duty, nof he was paid
his ,rem&neratimm apd_ﬁame'haﬁ caysed serious prejudice to
his defence. On this score the entire proceeding as well  as
the impugned.orﬁer'is liable to ha'set aside and quashed.

4.18.  That the applicant submits that the disciplinary
authority while passing ‘the imp@gméd_ohd@r dated 9.8.64 has
Qimlated the provisions of the rules. The said ﬁiﬁciplimary

authqﬁity has failed to take into consideration the relevant

factual aspect of the matter in passing the impugred -order. |

From bare reading of the impugned order dated 9.8.64 it is

crystal clear that the said disciplinary . authority hég

failed to apply his independent mind while passing the said

order as such same can not be treated ' to be an order

sustainable in the eye of law and as such same is liable to

]

be set aside and quashed. Even if the charge is taken to be
proved against the applicant G ame is shockingly
disproportionate in the facts and circumstances of the case

9

oy



ard  same is required to be interfered with by the Hon'ble

CTribunal.

419 That #h&'&pplimamﬁ hegs to Btate that against tﬁe
aaid impugned order dated 9.8.84, hefhaﬁ* %ubmitted“appeﬁl
dated ;ﬂqnﬁ4 aﬁ& same is yet to be diﬁpmaéd of. .The‘
applicant ig pres@ntly out Qf jab and.fﬁere is nobody to
leplk him after. Due to the igéuance'uf th@. impugned order
the applicant is now facing tremendmué financial .5ardﬁhip
ant same has caused total ﬁisloaatimn.in the day to day life
of the applicant, The applicant in fact kept on visiting tﬁe
office ;mf the Pespandenﬁﬁ.frmm time and again but due to
various reason said authority refuses to entertain .hié
appeal. The achwrity ha§ also raised the issue raéeaf&ng

the authority to entertain the appeal and on the plea his

said 'appeal is yet to be disposed of. It is ﬁherefmré, the

applicant without even waiting for &ispogal af the .appeal

has come under the protective hands of this Hon'ble Tribunal

seeking redressal of his grievances.

GROWNDS

0.
B.1 For that the’actian/inaction on the part of the
Respondents in éroaeading mepartmemtaily against the

applicant is per se. illegal and arbitrary and same depict
total malafide intention of the Respondents. It is therefore
the entire action on the part of the respondents including

the impugned order is liable to be set aside andd quashed.

' ; ; N ;
For that prima-facie the sctionsinaction on  the

5,0
At B e

163



part  of the Res spondents in not following _the ruléﬁ_.in
proceeding departmentally against the applicant  that too
without providing him the reasonable mppmrtunify of hearing

is per- se illegal and ariritrary and same is liable to be set

“aside and quashed,

S lha Far “that the issuance of charge sheet as well . as
the 5ubﬁequent proceedinr clearly depicts the malafide
intention of the reapundentq and on this chre alone the

proceeding is Ixable to he %@t aside and quaghed.

Sl “For  that the Respmnﬂentﬁ have a&fed‘illegéily in
passing  the 1mpugnpd order dated 9.8,834 remmvlnn him  from
the service and hare reading of Lh@ same  clearly depicts’

total non-application qf mind by the respondents.

Hah.  For that the action on the part Qf the Respondents
in harassing the appllcnnt and tler@by removing him from the
service without any rhymes and reasons is illegal and same

is liable to be aet aside and quashed.

5.7. . ﬁmr that in any view of the matter the

action/inaction of the respondents are not  sustainable in -

the eye of law and liﬁble to set aside and quashed .

The applicéét craves leave of the Tribunal to

advante more grounds both legal as well as factdel at the

time of hearing of the case.

.

6DETAILS DF REMEDIES EXMQUSTEDE
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That the applicant declares that he has exhausted

211 the remedies available to him - and  there is 16

alternative remedy available £o him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

The -applicant further declares that he has not

filed previously | ény application, d%it petition or suit
regahdihg the grievances  in respect of - which this

application is made befare any other court ar. any other

Rench of the Tribunal or. any other authority nor  any such
épplication » Writ petition or suit is pending before any of

tﬁem,

. -

8. RELIEF SOUGHT Foﬁ;' & o )

l'Under the facts and circumstances stated above,
the applicant mostl%éﬁpectfuily pﬁa§ed that the ingtant
appii;atiﬂm be admitted records bé'cailed for and sfter
hearing thevbarties dn the‘causw or causes that may be shmmn.
an& on perussl of records, ME_gﬁant the following reliefs to

the applicants-

.1, To set aside and quashed the impugred prmceedingv'
initiaﬁéa.againgﬁ the appliéant murﬁuant to the charge sheet
dated #2.41.44 as well.as the impugned order dated Q?.ﬁa.ﬁ4,

- and to reinstate him in.hi% gervice with full back wages.

N

8.2. Cost of the zpplication.
B.3. Any other relief/reliefs to which the applicant is
. -



Qf\

entitled +to under the f“rt% and circumstances of the case

and deemed fit ande Qfmper@

- 9. INTERIM ORDER PRAYED FOR:

Pending disposal of the application the applicant

; does not pray for any interim order at thig stage.

-

].;:jn r}al-nnu:na:‘:_x:-l:nnn:n:nggnﬂ

11. PARTICULARS OF THE'I,P,Q.;
1. 1.P.0. No. - 20 G 113710
2. Date - . , 29.0. 0‘7

3. Payable at H Gumahatim

12. LIST oF ENGL OSURES = N

Aﬁ‘stat@d in the Indew.

*
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ERIFICATION

1y Bhiri Hari Prasad Neopeany, aged asbout 27 vears,
i Late D.PF.Neapany at present resident of C/0 Subhash  Pan
Shaope, Ryngesh Hazar, Shillong-6. Meghalava, do hereby
adliemnly affirm and verify that the statements made in
paragraphs .ﬁﬁﬁy"neléuﬁnf%zl%;TmQthagnnu,n,",.un“una are
Lrue o my kriowledyge arel those madie i
e . G2, 43 4.5 4w Ged Sstt e
paragraphs 7.3 0202 00 W2 0. 77 BT 8160 natber of recards

mion hefore Tthe Hom'ble

aﬁd rests  are  my humbls submis
Tyibumal. I have not suppreased any material facts of the
CRBE .

G 1 wmign on this  the Verification on this

the 2% day of . R of maus.

¥

Bignature.

o
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K
. ‘J‘“‘"’LA‘ ). HQJT o . . )
o;rn: UF THE CHICE PORTRRGTER GEAERA LoONDRTR LAWTERE T Ly i,
WALEIIRY 79N 001 Do |
Mare Noes 5tmff/3?~16 ‘ce/ay! Pated ot &h[llung 14/11/96, _
V1. Bhri Hari Franad Neaupanay sen ef ﬂurgn ﬁ:aead
Nnnununay,La heraby appsinted «s Eﬂ,nnSnluhi a-partmental
Letlelintidand ,5hillung with fned Late nff!et.ﬂt Ohall L8 pald
. sunh a]launncou e zgs o NjﬂbiﬂLQ Pram @imn tu t&mw. :
2. . Sbes Har L Praupd wn&uvnnuy oheuld cluarly un#arutanti

‘Lhut his enplayment ae e Manedood, whall hu in tha nmtur@‘nf e
cantreot iioble teo ha tmrmlnatum by him nr hy thn unﬁmrt‘gwad
'by nntirving the ethar in wedidng mmd bl wlv c.nduct arm

setvine niall clsa ve gavsxnad hy the Pomut. qnd Taluqxn4hu fﬁfra

Nuﬁartm@ﬁtml rrabe (Temiugty MW uaauinué)hula8,1964 82 amendud

fram. “4{meo té tima, A ‘ff”f’j ;_L‘ %
3. If theso Qonﬁlhlwnn ars ncceptahls hn him,ha thealy ;
commuricats his scceptsnce {4 the enclesud pra?.tua..5fM ]
‘7 '
( PuK.ﬂﬂn‘L lnxunﬂcr ) ]
Aoatt.Pentmuster Qaheral, :
Far,Chier Pestmustax Gunaxa, (‘ ;
Nexbh ' Eaotarn - Cizela, o ooA8) :
_ $h1!luvya?8$301. ! S
Copy to 4w ' ) o o !
o : ;
1o The Seu.(A/Cs)Civelo Offica Shilléng¢ %
S de T GuRaL, (BRT)Circ e, 9ffice ,5hed leng, e L i
30 The walfare Jrrices oLircle Offtc. Shillong. ;ff  . : oy ;
p 4  Uhrl HMerd Syneed Nunuuanay,EB ﬂavnluhi,namattmﬂntal ;ii
' A~ue95h£&lenq.ﬂu Ray AToVE ' furninh acc'ﬂtenca of thlo  3
otter in tha snolused prelerme, !
Se ¥‘lu Rae SLaff/26~11/81, o el s ]
_ b NPfice EREY, . . 3L_;:5. O -
; 7o Spare copy,

o | | - ,",'Effg;4****; s |

| o ’ ' r.r.cﬁf:} Pootn.oto Bnnwral
Huzth Lastaxn Cisele
EAnt 783.001.

3
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} gwen above, is suffering tromﬂ. IZW‘)}YLPAL /\f’-V'Q’W’-Q//*HQ'CT "ﬂlz/’r
|

k~£‘

~

PRI S(m SED mm' UNGER SR 2/«J A C
T80

: B 4 |
| T [/f ................ { ........ L N after c:uttul pequ)n.ﬂ eNa nuuuon n! this G

Hhcrcby certify rhatlL(Q HA‘R' FMSAD f\“—/\ﬂfr/\l\’/'\/\‘.

n,‘

g

;;';;..\'hmc ~51gx'xal‘:|ru e

and I< consider

G ﬂm Pcnod of absence from duty of ... 63 ( , 07 ,,,,,,,,, il effect freny
P | l“f}ﬂ’O’) ]”(03 s absoluley pega Ssery for the 'c\r')mmn ot hig hes wlh
: ‘ o
Y ——ip
" Yoo b, 4’(" RN , Ame .
AN l"i 1,/ . : (;mL):)qu]}tﬁfgbzl,y.(f&{ﬁ]t ]Z ‘;.?,.‘--
o ' e Pasteur netligge
P . . M’eglzalaya Shilloug -
el - S L
} A e . ’ um‘w. se({ Me'i.('(u f‘!f('Nlﬂm
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i DEPARTMENT OF POSTS: INDIA
DFFIFE OF THE POSTMASTER GENERAL N.E.CIRCLES:SHILLONG~793H31

MP%Q No.Staff 32-16 ED-93
Dated a2t Shillong the 27th Jan 2064

|
I
I
F
i

I MEMORANDUM

‘} The undersigned proposes to hold an  inguiry against
‘Shrl Hari Prasad Neaupany 6DS Masalchi ... with postal IB
‘Oavland under €0 Shillong under rule 14 of the Deptt. of
ipmsts GDE  (Conduct and Employment) Rules 2831, The
subqtance% of the imputations of misconduct or mishehaviour
‘1n respect of which the inguiry is proposed to be held is
|%et0ut in  the enclosed statements of Articles of charge

{ANNEXURF 1). A list of document by which and the 1list of
,wwtness by whom the articles of charge are proposed to be
Vausta1med are also enclosed (ANNEXURE~ITII and IV).

@2. 8ri Hariprasad Naupanany is directed to gsubmit
&wﬂthin 16 days on the receipt of this memorandum a3 written
|statement of his defence and also to state whether he
' desires to be heard in person. '

@3{ He is informed that an inguiry will be held only:
Viﬁ respect of those articles of charge as are not admitted.
| He should therefore specifically admit of deny the articles

i of charge. .

L4, Shri Hari Prasad Neaupany is further informed that
& if he does not submit his written statement of defence on or
| before the date specified in para 2 asbove or does not appear
i in person before the inquiring authority or otherwise tails
"ot refuses to comply with the provisions of Rules 14 of
: Dersttn of Posts GDS (Conduct and Employment) Rules 28881 or
fthe orders directions issued in pursuance of the sazid Rules,
f the inquiry authority may hold the inquiry against him

' expertise.
. Atterition of Shri Hari Prasad Neaupany is invited

' tb rule 29 of Deptt. of Posts GDS (Conduct and Employment)
2631 under which no employee shall bring or attempt to

o

| Ru19%
@ hrlng any political or outsides influence to hear upon  &any
_i superior authority to further his interests in respect of
i matters pertaining to his service under the Bovernment. If
" any representation is received on his hebalf from anather
| &Prﬁmn in respect of any matter dealt with “in these
FPrasad

k aroceed;ng it will be prescribed that 8hri Hari
neaupanany is aware of such are presentation and that it has

ﬁ at his instance and acrion will be taken against him

mace
for violation of Rule 29 of Deptt. of Posts GDS (Conduct and

@ Emplmympnt Rule 265051,

1 6& The receipt of this Memorandum may be acknowledge.

!

% j EY REGD/AD (E.K.Halder)
| Copy to: | Asstt.Director(Staft)
b Shri Mari Prasad Neaupanany

! C/0 ~SUBASH PANSHOP

! T UMPLING, SHILLONG-é
o
- For Chief Postmaster General

; | » y
" 43 N.L.Circle, Shillong.

; %E JQQK%&ngfb

j ﬁ | ' ,kﬁkvoe;gab
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ANNEXURE-T
statement of article of charge framed against Shri Hari
Prasad Neaupanany. Masalchi Postal IR, Oakland.

That the said Shri Hari Prasad Neaupanany, while

functioning as GDS Masalchi Postal I.R. Oadland during the
period from 15.11.946 onwards deserted and remained absent
from duty with effect from 14.9.#3 onwards without any

information to the competent authority causing serious
dislocation in service warranting action laid down in Rule 7

‘() of Department of Posts GDS (Conduct and Employment)

Rules 2¢61.

By his above act the said Shri Hari Prasad Neaupanany
failed to maintain absolute integrity,and devotion to duty
as required under Rule-21 of the above Rules.

ANNEXURE~TT

Statement of imputation of misconduct or misbehaviour
in support of the article of charge framed against Shri Hari

. Prasad Neaupanany, Masalchi Postal T.H. Oakland.

Shri Hari Prasad Neaupanany while working as GDS

Masalchi Postal I.B. Dakland during the period from 15.11.96
 onwards remained absent from duty with effect from 14.9.€3

and left the station without any information to the
competent authority whatsoever and caused serious

dislocation in service. The said Shri Neaupanany was however

asked to explain the reason of his such unauthorised absence
and why disciplinary action will not be taken against him
vide the notice letter of ....... dated 8.18.63 under Regd.

: Post. Eut the letter could not be delivered to him and

returned uwndelivered with remarks addressee left Oakland
1.E. & Hence returned to sender.

The said Shri Neaupanany was thereafter put off
duty vide this office memo No.Even dated 12.11.83, which
also could not be delivered even to his home address and
returned undelivered with remarks "Addressee left without
instruction®. Shri Neaupanany did not furnish any
information till date.

By his above act the said Shri Hari Prased
neaupanany failed to maintain absolute integrity and
devotion to duty as required under Rule 21 of Department of
Posts BDS (Conduct and Employment) Rules 20611 warranting
action laid down in Rule 7(b) of the said Rules.

ANNEXURE-TTI

List of documents by which the article of charge framed
against Shri Hari Prasad Neaupanany GDS Masalchi Postal IB
Oadland are proposed to be sustained.

1. Letter No.B2/ALsc/IB/#5 dtd.26.9.683 from a.D. (Rldg) .Co.

Shillong s
2. Undelivered letter No.Staff 32-16/ED 93 dtd.B.iﬁ.ﬂa

with cover from AD.ca..- C.0. Bhillong. -
3 Undelivered letter No.Staff To-16/ED/93  dtd.12.11.643

with ... from A.D. (Staff) C.0.5hillong.

14
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ANNEXURE -1V

List of witnesses by whom the article of charge framed

against Shri Hari Prasad Neaupanany 6DS Masalchi Postal I.B.
Dakland are proposed to be sustained.

1. Shri K.K.Choudhury then A.D.(Bldg.) no ASP(Cell) C.0.
Shillong.

* ¥
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MEMORANDUM .

the andersivned proposes 1o hold InGquiry against Shei ll.ul Trasad zw'mp.mm\ Uil

adehio & with Postal 13, Oakland e, C.0O) Shillung nan Rale 10 of tie D P e oty i
;‘i. audued il ]n(.)ln\l...lh) Lales 2003, 'llL subshinee
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mesupport ol each avticle ol el e is covlosed CANNE R =10 A dist ol dmmmm\. by wihich e -

Porof proposed o Lu. sustained  aie alse N
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Gbowiliess byl hom, the articles of carge are
CoAriin NTIRE-TH o 1y

i o

- shet T Prasad NPT 5 ddirected. 1o submit wiihin davs or the receipt o this
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[ S IR .

A
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Tatement o wrtichy of charee framed aeainst shet Vo Pragad Mcavpanany, s
Jl‘ll‘.‘tillti‘

“ - ' Soetich -1

Phat the saad shit Tart Prasad ?\mupm.“x.\ \‘lul. lumlmnnm as GG ‘\I.mx‘.Jn Postal 11

Daldand during the period from 13-11-96 ainwaids: de: serted and remained absent hmn duly wiih GH‘-fd .
ram 14-9-0% onwards withon anv information to the competent authority CHUSING S qous distosation

R
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ANNEX L2

Statement of 1 xpulwliim oi miscondget or nushehaviour in su,m!mj,l'_ ol e
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WFICE OF T CHIEF POSTMASTER GENERAL N.E. CIRCLL bII]LI ONG 793 001

: ,,‘,.’.7'4 ‘: }‘},.’l,ll)"/()()

Ref:-

issucd il finalisation of the disciplinary plocccdmgs initiatcd against you under Rulc 10 of GDS\
(Conduct & lmpluwncn() Rules -

prompt seitlement of the casc,

Rynjah, Shillong-6. A _ o AR

' Your letter No.Nil dated 1-3

.

%,2 l " i

DEPARTMENT OF POSTS: INDIA

A A
M,. . g

S1i Hari Prasad Ncaupanay, o T
CIOSUBASH PANSHOP™

'

"094

With u,chcncc 10 your lemr above this 18 to nmmatc that no Jommg ondcx' can be

2001. Therefore you are rcqucsted to co-opc' atc wnh tlf :

(B R.Haldcr)

Assn Director (btaﬂ)
For Chicf Postmaster Gcncxal,

- NE Circle, @hxllong
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"5*?

o
5,
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. g . - ] . )
) “‘Clmrgcd Official’s wrilten bricf in connection with disciplinary/inquiry proceedings against Shri

-

r-.-Zlf

A\
tlari Prasad Neaupanay, GDS Masalchi, Postal LB., Oakland, Shillong under Rule-10 of GDS /(,D 4
(Conduct&Employn‘lem) Rules, 2001 : Department of Posts. S P A

2

“Shyi Hari Prasad Neaupanay the Charged Official (C.0.) was appointed as ED

(GDS) Masalchi in the Postal Inspection Bungalow, at Oakland, Shillong on regular basis w.e.f,

15-11-1996 where he worked continuously without any disruption of. service R }3‘-9—20032‘,

Afier performing his duty on 13-9-03, the official started to feel physical discomfort and left for

his dwelling place at Umpling, Shillong-6 for rest. o }Qf{’%l_f:"f,; B :
RO L PP

2) ~ Next morning i.e., on 14-9-03, Shri H.P. Neaupanay visited a'seni_bf Doctor in the

i

city for medical check-up and treatment. The concerned Doctor detected the'actual ailment that
the patient was suffering from, and prescribed medicines together with a-medical certificate
advising rest by abstaining from duty for a period of 63 (sixty three) days from 14-9-03 to 15-11-
03 in the first spell for restoration of health. After expiry of ‘prescribed period, Shri H.P.
Neaupanay visited the said doctor for check-up and further ireatments since. he was .not
completely cured. The Doctor continued his treatment and issued similar certificate for rest for
another 57 (fifty scven) days from 16-11-03 to 11-1-2004 in the 2" Spe’ll.’- During this period, -
Shri Neaupanay started to recover by taking rest and medicines as prescribed by the Doctor, and

on completion of prescribed period, he reported to the Doctor aboutthis-total recovery from
Hness and requested him (Doctor) to check-up finally to decide "possibility whether he (Shri:
Ncaupanay) could joint his duty or not. Accordingly, the Doctor caréfully examined Shri

b

“Neaupanay and issucd certificate dated 12-1-2004 declaring him‘recovered from iliness and fit

BRI ST LLRLI P L B
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to resume duties. ,
’ R e Soresb
: 3)  But, in the meantime, Shri FLP. Neaupanay, had received the Memorandum No.
Stafl/32-16/ED-93 dated 2-1-2004 under Registered post at the following address, . = :
Shri Hari Prasad Neaupanay, ' SEIE R ISR
C/O “SUBASH PAN SHOP” poodb e
UMPLING, SHILLONG ~ 6.

Tho said memo. contained the Articles of charges and list of documents by which
(he article of charges against Shri Hari Prasad Neaupanay arc proposed to be sustained. Besides,
it was proposcd in the said memo, 10 hold an inquiry against Shri Neaupanay under Rule-10 of
the Department of Posts GDS (Conduct and Employment) Rules 2001, . A ‘

4) However, being fully unaware of the fact that his service was alrcady put off
sometime carlicr, Shri H.P. Neaupanay reported to the ADP'S (Staff) on 12-1-04 and submitted
an application together with medical certificates and fitness certificates supplied by the attending
Doctor, explaining the reason for not attending office since 14-9-2003. The ADPS (Staff)
received the application and certificates from Shri Neaupanay, but did not altow him to join his
duty for the reason that inquiry under Rule- 10, as cited above, was contemplatc'-:‘d..

5) Subscquently, inquiry procecdings were started by' formatié;i of inq{;ify Ad;lxéﬁty .
with appointment of Shri K. Chakraborty, ASPOs (Cell), C.0., Shillong as Inquiry Officer and

Shei Bidhan Ch. Das, SDIPOs, North Sub division, Shillong as Presenting Officer while Shri
{Tari Prasad Neaupanay (CO) had nominated Shri R.B. Roy, PA (BCR) C.0;, Shillong as his
Defence Assistant. The preliminary hearing date was fixed by the 1.O., on 15-3-2004 in which
the Charged Official was present accompanicd by his D.A. Besides inspection of listed

documents, the C.O., had sought for some additional documents as fisted below for his defence.

[
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1) Medical Certificate dated 14-9-03

i) Medical Certificate dated 16-11-03 e
i) Mecdical Certificate (Fitness) dated 12-1-04 i g ety ]
iv)  Defence statement submitted in reply to charge sheet. L 'a""'{‘f' s

c 3 . -,,‘. ‘ért. ;1’*(.’?-‘.? q
6y, The regular first hearing of inquiry was fixed by the 1O, on 3?1.‘,1?;04.'.Pf10§ to that, "
the C.0., submitted a requisition dated 19-3-04 secking production of Shri Ram Bahadur Magar, - .

as Defence witness. On the first hearing date on 3-4-04, the deposition of Shri K.K. Choudhury,
(Prosceution witness) the then AD (Bldg) in the form of examination-in-chief, cross examination

and rc-cxamination was obtained. The next and second and last hearing was_ﬁkgd and;lg_eld‘on ,
10-4-04 as per decision and arrangement made by the 1.0., in which ths{glceposition of Shri Ram .

. . : agdeewlf chebitide 1 g
Bahadur Magar, Dcfence wilness was obtained. S

0] After go'mé through the Article of charges and i‘r}specting,kghe‘;}isted"and_

requisitioned documents as well as examination/cross ex‘amination.,_o_f‘botbi;'proscqutigi,il;_‘a:n}g b
defence witnesses by 10-4-04, findings as noted in the following paras, could be traced out.. ., 4 1

' i Lo S ;
- . . - R, ai A “?“4 o g, ‘ .
I_'md_lll% - - K .4:4 }4".{ e "1 /!‘;i:‘v"‘ g .
. Y - .}.!;r" ‘_;if.! gy v {.4 .
_ 8) Summarily, the charpes leveled against Shri Hari Pr‘asad'-“ysaupgnay are as
follows:- ' . . AL A
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i) “The official deserted and remained absent from duty w.e.f, 14-9-03 onwards

without any information to the competent authority............. N N P TR

i) C The official remained ‘absent from duty w.p‘f.,_'lt}‘-9-'03 and left the
station without any information to the competent authority ........... n e v, o
, | The C.0., had sincercly admitted, on the date of preliminary hearing, that hc was
“absent from duty w.e.f, 14-9-03, but he denied the charge of having left the station during the
period of absence. ' R YT
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9) On examining 3 (three) letters “under list of fdbcumg_ts’{,.,by‘ which the
Disciplinary Authority proposed to sustain the charges against, the charged official, it was
obscrved that, o T '

i) Shri KK, Choudhury, AD (Bldg) C.O., Shillong requested.the Chief Postmaster
General (Staft) Shillong to take suitable action against the ED oﬂ’i{éialt(Shri H.P. Ncaupanay)
~vide his memo No. B-2/Misc/IB/03 dated 26-9-2003 on the basis of report.received by him
regarding absence of Shri Neaupanay from duty from 14-9-2003, Ig@v}l);e,,'sajd fetter, AD (Bldg)

was found to have reportcd to CPMG (Staff) in compliance oi’,'pt,:yyi‘l;l}f,'fi;féi'éi{éé to CPMG

(Staff)’s letter No. Staff/32-16/ED-93 dated 14-11-2003 i.e., after the service of Shri Neaupanay .

~was already put off from duty (vide CO”s No. Stam32-16/ED__/9§“dati‘:d,"1‘2311:Q3).';}I(cre','_i_t
“reveals that this document is doubtful since the date of report:of, AD ~(Bldg). does not
commensurate with the date of Circle Office letter referred to, theréip,}fg_rthe:, the AD (Bldg)
(Prosccution wbil'ncss), during cross exgmination by Defence Assilssan‘t;;;cpglg:potjgxiyxe._the clear
and bold answer to the following questjpn,. S e L
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13/03 dated 26-9-03) was actually issuc

¥ . - . - -
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-3- e
0. No.5 (DOS No.2 dated 3-4-0) | S P T )
. Cy i o LI 5 O N

. ClEevieagact o gk
ter dated 19-9-03 (referred to in his letter No. 13-2/M.|SC/_§%’-'-'

“Arc you surc that the le
d by you, and received by Shri }<]a;'§.‘l;’gaisgld',Ncau1)a|1zx_y'1f_‘: R

Answer was , . o 'sv!‘."u'ti il oy i KPP 5"%5}}
: , : " T I R S AT AU T R o
‘Withoul consulting records, 1 can not say-. Vs gubepin aeejrond L D
. AR b 100 L} BRIt 1 F 4
. ) K . !".'lﬂ_] e ;,‘v . L "12{‘: Sttt i R
) Document No.2 “Under list of documents: 1.€., No. Stafl/32-16/ED/93.dated 81045 7y i

Uty el w.e.f, 14:9-03 onwards) and -

03 (calling for explanation for remaining absent from d
document No.3 i.e,, No. Stall/32-16/ED/93 dated 12-11-03 (Order fgg_pq}‘liugo’ff Stei HLP..
Neaupanay from duty w.e.f, 14-9-03) . were shown as undclivered _lett:egr‘,s:,;.}}'o;,t.h;.tli_i; 'letters' were - R
addressed to the official at Postal 1.3, Qakland, Shillong (hough it:wag known that the official =~ §
remaincd absent there from 14-9-03. Therefore, the order pulting off Shl;l Neaupanay from‘duty !

was issucd without confirmation/satisfaction that the explanation al(_:uer_f,l}lo;.??§i£1ff/32—16/ED/93
SUEERRE, gt

‘daled 8-10-03 was actually received by the Charged official, .+~ = vty L

“was proceeding with departmental actions against the official, Shri Neaupanay iivas' striving with
life in sickbed sincc he was suffcring from “PElUPl-lERlAL.NEVRALGJA_ & ‘SCI/\'.l'lC/'\”
wh' :h was, as per Doctor, a critical ailment with the joints of the backb_ohéfcauging tremendous

p - spreading towards lower part of the body.i.c., waist and fcet colr}pgl_l’i!xlg tl‘lie‘paticm unable

L dlk or movce.

:

}

|

10)  On examinatior of the additional documents it was fo'linddl!};}t while the Authority !
i

|

l

|

!

1) Since the charged official Leing less cducated, did not kho}i/ the Office Rules and
procedures. Lven he could not call back his family members from:home town due 10 critical

Hiness. Motcover, his local Carctaker was also an uncmployed ordinary man knowing nothing of
ollice rules. All these factors mace the oflicial failure to report, to Competent Authority
regarding his absence from duty in duc coursc of time. R RRSIRREAT v -

' Borer by ."'*-u‘r?‘l"'%'w‘t.

‘The Charged Official, thercfore, descrves sympalhe(ic' consideration of the

Authority on humanitarian grounds. g e
(1.2, Neaupanuy) s ...::-‘fi?(l.{,l}._'_]‘{oy)' ; '
C.0. . D.A

Dated, Shillong, . (ED - Masalchi) i oy (PA- BCR)
The 8-5-2004 1.13., Shillong. T 'C;(?_., Shillong.
Copy forwarded to Shri Santosh Chakraborty, 1.O., & ASPOs (Ccll),iO/O the Chief P.M.G.,
Shillong, ' L ,,-;,‘..,M’.qh:_l o -
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11,1, Neaupanay) V- o _,.‘w'.ﬂ,‘-,;“,(l{.ll'lftoy
| CO. * e e DA

Dated, Shillong, : S (l."aD——Masalchi),‘,‘_s;_{!;é;f' :
The §-5-2004 AU LY §}_:}z1|§pg§.;gg;g ‘
' : ce "f,;'.iﬁﬂ%!?%gﬂ ggfi‘ |
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e DEPARTWENT OF POSTS: INDIA. _ ‘ N\
. 0/0 THE CHIEF POSEﬂASTER GENERAL, N.L.E. CIRCLE, SHILLONG- ‘b

s

No. Stgff/3-ED/PF/99, Dated at Shillong. the llth June 2004

To | ‘ N

Shri Hari Prasad Neaupanay,ED(GDS) Postal IBo .
C/O." Subash Pan Shop*, T

Umpling, Shillong~ 6,

Inquiry report under Rule 10 of DOP GDS (Conduct &
Employment) Rules 2001, against Shri Hariprasad : :
Neaupanay, GDS, ED‘aasalchi, POStal IB, ngland, Shillong.

Sub:

at »
1 Y
T

.

a copy of Inquiry Report on the

.
.r;A,

Please find herewith
above subject.

ard

You are asked to submit

any on the above subject within 15
Officer°s report,

your representation/ reply if
days of receipt of the Inquiry

Encl: As above ( One Copy)

.(B;ﬁ: 7a1dér) . ‘vli%;
ASStto Directgra (Staff)

N I TRy RS

For Chief Postmastertcenoral f

N.E. circle, snleonHﬁ?”,
g «wm”ﬁ&*% ;
¥k
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pf%ﬁjb“ Qﬁﬁ .
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o | ‘ | DEPARTMENT OF POSTS /

OFFICE OF THE CHIEF POPSTMASTER GENERAL N.E. CIRCLE
SHILLONG-793001.
Memo.No.B-1/Rule 10/ Enquiry/04.Dtd.at §hillong 1, thelath May.’ 04.
Inquiry Report under Rule 10 offGDS (Conduct & Employment) Rules

2001, against Sri Hariprasad Neaupanay, GDS Masalchi, Postal - IB,
Oakland, Shillong. L

Yhe undersigned was appointed as Inquiry Authorlty by the Chief
Postmaster General, N. E. Clrcle, "Shillong,” vide‘hib“lettex No. Staff/3-
ED/PE/99 Dtd. 28.1.04, to inquixe into the churges “£romed” agalnet Sri
Hariprasad Neﬁppany, GDS Masalchi, Postal 1B, Oakland, $hillong,under
Rule -10 oiﬁ%DS (Conduct & Employment) Rules 2001, .vide CPMG, N.E.
Circle, Shillong’s Memo No. Staff/32-16/ED-93 dtd. 02.01.04. There
were three hearings of the case on 15.3.04, 3,4.04 & 10.4.04.. The
Charged official attended all the hearings accompanying his ,Defence
Counsel, Sri R. B. Roy and co-operated with the' inquiry.

There was only one Article of Charges against Sri HaLiprasad
Neopanay, GDS Masalchi, Postal IB, Oakland,Shillong, under Rule =10 of
GD5 (Conduct & Employment) Rules 2001, issued by the Chief PMG,
Shillong, vide his Memo No. Staff/32- 16/ED-93, Dtd. 2.1.04. and the
Statementl of imputation of misconduct and nusbehavior 1n uuppOLt of the
Article of Charges was as under

" Sri Hariprassad Neopanay while working as GDS Masalch1 Postal
T.B. Oakland during the period froml5.11.96 onwards remained absent from
duty with effect from 24.9.03 and left the station without any
information to the competent authority whatsoever and caused sorious
dislocation in service. The said Sri Neopanay was howevern asked to
explain the reason of his such unauthorized absence and why disciplinary
action will not be taken against him vide this office letter of even No.
dtd.8.70.03 under Regd. Posl, Bul the letter could not be delivered to
him and returned undel;vcrcd with remarks ' Addressee left Oak]and I.B.
& hence returned to sender. >

The said Sri Neaopanay was thereafter put off duty vide
this office memn No. even dtd. "12.11.03, which "also could not be
delivered cven to his home address and returned undelivered with remarks
‘Addressee left without instruction’. Sri Neopanay did not furnish - any
information tlll date. ' ‘ '

By his above act, the said Sri Hariprassad Neopanay failed
to ma1nta1n absolute integrity and devotion to duty as required under
Rule 21 of Department of Posts GDS (Conduct and Employment) Rules 2001
warranting action.laid down in Rule 7(b) of the said Rules.”

In the preliminary hearing of the case held on 15.3.04, Sri
Hari Prasad Neaupanay, the charged official, admitted that he was .absent
from duty w.e.f. 14.9.03. But he completely deniéd that he left. the
station/address. Me categorically told that he was in the address under

C/0 Subash Pan Shop, Umpling, shillong-6, and during the-period he was
ill, ST ‘

————.
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The charged official opted fOL his Defence Witness and submitted llbt
of Addl. documents as under:

i) - Medical Certificate Dtd. ]4 9.013.

1i) Medical certificate Dtd. 16.11.03.

1ii) Medical certificate (Fitness) Dtd. 12.1. 04

iv) Defeuce Statement, submitted in reply to the Charge Sheet.

All the enlisted and additional documents were. examined by .the
Charged olliclal and higs Defence Counsel in’ presence ‘of Sri Bidhan Das,

the Dresentiqg Officer and the dociuments were brought on records being
marked as follows: :

Enlisted Documents :- e _ U
Memo No. H-2/ Misc/1B/03. Dtd. 26.9.03. Marked as ;, CEx. p-1.
Letter No.Staff/32- 16/ED/93 DLd 8.10.03 with cover. marked as

—
.

[ o)

... Ex. P-2.
J. Letter No.staff/32-16/ED/93.Dtd.12.11.03 with coveL.,marked as
Fx. P-3,

¥ P

AddlLlonal Documents :-
1. Mecdical certificate issued by Dr.T.K. Roy for, 1llness of Sri
Hariprassad Neaupanay, the Charged official,dtd. 16 11 03.

.....

marked as Ex. D~ 1,
. Medical cextificate issued by DHr.1.K. Roy for illneSS of Sri
Hariprassad Neoupanay, the Charged officiul,dtd.vl4.9.03, '
narked as , Ex. D- 2.
J. Medical certificate issued by Dr.T.K. Roy for fitness of ari
Hariprassad Neaupanay, the Charged official, dtd 1? 01..04,

N

marked as © T EX. D- 3.
4. Dcfence 3tatement of Sri llariprassad Neaupanay, the Charged
official,dtd. 11.1.04. marked as 75" Ex. D- 4.

Sri K. K. Choudhury, the then Asstt, Directcr, Building, - 0/0 the
CPMG, Shillong and now working as Dy. Supdt; of PQOa, Aqaxtala,' the only
Proscceution Wilness, was summoned and his deposition was recorded in
presence of the Presenting Officer, the Charged, Official and his Defence
Counsel, on 03.4.04. ‘the Prosecution: Witne .was examined “Cross
examined and re-examined by the Presenting. Offlcer “and’ the’ Defence
Counsel of the Charged Official. ‘fhe same have been recoxded on. the

‘spot. e

Sri Choudhury, the Prosecution Witness, conflrmed that the Charged
official was absent from duty w.e.£.14.9.03 without- any, information He

also confirmed that he did not ¥now the whereabouts ‘of the charged.

official during the period. e

Sri Ram Bahadur Magar, $/0 .Lt. Mohan Bahadur Magar, the Defence
witness, was summoned and he appeared before . me "on "10.4.04. _His
deposition was recorded. Sri Magar was Exam:ned and cross-examined by
the Defence Counsel and the Presenting officer LespecLively and the same
were also recorded. :

Lontd .3
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~of the brief £Lom Lhe PLeucntlng Officer.

CDb3 (Conduct and Emplouyment) Rules 2001,

' .:... '\u' ' . . — 2 8 — . o "; . - S .,
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$ri Ram Bahiadur Magar, tlie defence Witness, confirmed that Sri

-fﬁUanplaq sad Neopanay, the (harged«offlclal was staying in the residence

ol Sri Magar ags Lenant and Sri Ncopanay was ill, during the period from
14", Sl Magax could not remember exact date and month etc. $ri Magar
also told that he helped Sri Neopanay for going to Doctor and coning
from as there was no other fellow to help him,

“he Presenting Officer and the Lefence counsel,'on behalf of the
Charged official, were asked 1f they had any OLal aubmission or not and

- they chlled Ain negative.

The cases of the Presenting OtfiLEL and Lhat of the Charged
cofficial were closed at this stage and the PLeJentinq Officer was asked
Lo submil his wrlbben brief within 10days Lo me with a’ copy to the

©

Charged official. The Charged official and his .defence counsel were also -

asked to submit the written brief within 10 davsvofqmeceipt_of the copy

18. 4 04 whxch may be Lead as Lolluws

“Tn the Article-T in Annexure-T to the Charge Sheet, it is recoxded
that sri Harl Prassad Neopanay while functioning as*GbDS Masalchl postal
1B, Oakland ‘during the period from 15.11.96 ‘onwards "deserted and
vemained absent: Crom duty with effecl from 14.9.03° onwards ‘without” any
information to the competent authority causing serious diolocation in
service warranting action laid down in. Rule-7(b) of. department of Posts

Wyt
NTPE SR 5

2. In DOS No. 01 dtd. 15.3.04, sri Neopanay (CO) adndtted that he was
absent from duty w.e.f. 14.9.03. In the said DOS no..01: dtd. 15.3.04,
the Charged offitial stated that he was in his home address C/0
Subash Pan Shop, Umpling, Shillong-6.

3. In DOS No. 03 dtd. 10.4.04, Sri Ram DBahadur Magar, defence Witness
deposed that the Charged official was staying:. in his" residence
w.e.f.5ept’03. He did know the C.0. earlier and did not enqulre “about

antecedent of the C.0. before allowing the .Ct 0. to ‘stay at his,

residence as Leuant.

4. In DOS No.02 dtd,03.4.04, the Prosecutlion WitneSb (PW) stated that in

course of his incumbency as AD (Bldg.),his duty included personnel
management. of Postal IN, Oakland. as such, the- report of the AD
(Bldy) learing No. BZ/ Misc/IB/03 dtd. 26.9.03 {s not on hear-say
‘account.. ' : .

5. Sui K.K. Choudhury, the Prosecution witness deposed thet the‘Lhargéd

official was not staying in the allotted room during the pcriod in.

guestion.

Sri Ram Bahadur Magar, Defence witness dcposed thut thc C.0. had
tenancy at his residence w.e.f. Sept 2003.

As Such, desertion established and charge proved.”

The Charged official and hisg befence Counsel have - aleb submitted the

written briel vide Lheir letter dtd.8.5.04, which may be read as
follows: '

Contd.... . 4.
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. Charged Official’s writlen brief in connection with disciplinary/inquiry proceedings against Shri

p'zq ~

Hari Prasad Neaupanay, GDS Masalchi, Postal 1.B., Qakland, Shillodg‘tgpdc__ljRu_lc-10 otGDS
(Conduct & Employment) Rules, 2001 Department of Posts. B e

Shri Hari l.’rasdd Neaupanay the 'Chnrged Official (C.0.) was appointed as ED
(GDS) Masalchi in the Postal Inspection Bungalow; at Oakland,:Shillong on regular basis w.e.fl,

14

15-11-1996 where he worked continuously without any disruption of ‘service - till 13-9-2003.

Aler performing his duty on 13-9-03, the official started to fcel {)lij/sical“.,'cl'i:%'COn‘\fort_’and left for
’ I LU AL S

his dwelling place at Umpling, Shillong-6 for rest, v 0 A s R
et B it iR .
2) Nex! morning i.e., on 14-9-03, Shri I.-I.P.'Ncaupanay‘_visit"e'dfais_eni‘dx_‘ Doclot in the”

city for medical check-up and treatment, The concerned Doctor detected the actual ailment that
the patient was suflering from, and prescribed medicines together with a medical certificate
advising rest by abstaining from duty for a period of 63 (sixty three) days from 14-9-03 to t5-11-
03 in the frst spell for restoration of health. After expiry of prescribed - period, Shri TL.P.
Neaupanay visited the said doctor for check-up and further (reatment since hc was not

completely cured. The Doctor continued hig treatment and issued gimilar-certificate for rest for

another 57 (filly seven) days from 16-11-03 to 11-1-2004 in the 2" spell. During this period,

Shii Neaupanay started to recover by taking rest and medicines.as prescribed by the Dolor, and
on completion of prescribed period, he reported to the Doctor about’ his- total recovery from
ness and requested him (Doctor) to check-up finally to decide possibility whether he (Shri
Neaupanay) could joint his duty or nol. Accordingly, the Doctor: carefully. examined Shri
Neaupanay and issued a certificate dated 12-1-2004 declaring him recovered from iltness and fit
to resume dultics.

3) B3ut, in the meantime, Shri ELP. Ncaupanay, had received the Memorandum.No.
SLafl732-16/10-93 dated 2-1-2004 under Registered post at the following address, -
o A £

Shri }ari Prasad Neaupanay,
C/O “SUBASH PAN SHOP”
UMPLING, SHILLONG - 6.

e said memo. contained the Articles of charges and list of documents by which
{he article of charges against Shri Hari Prasad Neaupanay arc proposed to-be sustained. Besides,
it was proposed in the said memo, to hold an inquiry against Shri Neaupanay under Rule-10 of
the Departiment of Posts GDS (Conduct and Cmployment) Rules 2001.77% B ’ '

4) However, being fully unaware of the fact that his service was alrcady put off

sometime carlier, Shri FL.P. Neaupanay reported to the ADPS (Staff) on 12-1-04 and submitted
an application together with medical certificates and fitness cerlificates supplied by theattending -

Doclor, cxplaining the reason for not attending office since- 14-9-2003. The ADPS (Stall)

received the application and cerlificates from Shri Neaupanay, but did not allow him to join his
duty for the reason that inquiry under Rule-10, as cited above, was contemplated.
. , ‘__::_g.;.‘n,‘i: "( ,.,. ',3§,";‘_ :

5) Subsequently, inquiry procecdings were started by formation of Inquiry Authority

with appointment of Shri S.K. Chakraborty, ASPOs (Cell), C.O,, Shillong as Inquiry Officer and

© Shri Bidhan Ch. Das, SDIPOs, North Sub division, Shillong as Presenting Officer while Shri

Hari Prasad Neaupanay (CO) had nominated Shri R.B. Roy, PA-(BCR) C.O., Shillong as his
Defence Assistant. The preliminary hearing date 'was fixed by the 1.O., on 15-3-2004 in which
(he Charged OfTicial was present accompanied. by his D.A. Besides inspection of listed
documents, the C.0O., had sought for some additional documents as listed below for his defence.

Gl
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~was already put off from duty (vide CQO"s No. Slaﬂ732-16/ED/93l"dated‘ lﬂl 03) {Here) rli X

e TN l\#ﬂ! wn §pi

1) Medical Cerlificate dated 14-9-03 .
ii) Medical Certificate dated 16-11-03 , .
i) .. Medical Certilicate (Fitness) dated 12 1-04 . o -w.»;e,

iv)  Decfence statement subnuucd in 1cply to chargc §hect !
,ewwg‘ux:.- I
0) The regular ﬂrst hearing ofmqulry.was fixed, by the I, O.,;on 3-4 04.,.1’1101 ta. that
the C.Q., submitted a requisition dated 19-3-04, seekmg producllon of'Shu Ram Bahadur Magal
as Dl,fcncc., witness. On the first hearing date on.3-4:04,the. dcpomuomof Slm I K Choudhury,
(Prosecution witness) the then AD (Bldg) in the form ofcxamlmlton-nmchlcﬁ Cros ﬂexqmmauon
and re-examination was obtained. The next and second and last: hearmggwas ﬁxcd and held-on-
10-4-04 as per decision and arrangement made by the 1.O.; in,which.the: deposmon ofbhu Ram e
Bahadur Magar, Defence.witness was obtained,* 5" "f'gi""f’:*‘“ f@"“‘ ARt g
' : T i rhard ~-‘-.:.t -

i J—‘ fi. i 1
7 After g,omg, through the Amcle of chalges?and 'mspectmg the hsted “and
requisitioned documents as well ‘as cx'nnmatlon/cross%‘exammanon}oF both plosccuuonfand

defence witnesses by 10-4:04, ﬁndmgs as notcd in the followmg paxas could bc lraced out

«isdd } * eu.t- *4

A -;:*;f_ .

Findings :-

PR eA m

8) - Sumnmnly, the charges leveled "lgamst’Shm Hari¥
follows:- . S ':m ILE N : ‘?f- :
"‘m'* e AR i ‘:'”r?‘ :
) “The oflicial descrted and remained absent ﬁom duty wy’ f’_l4 9-03 onwalds |
without any information to the compelent authonty 7 W3 o F ‘

5 v
.;wl Vet -

9 03=and leﬁ tlxc~§.. .

y S
1) G The official remained absent from duty
station without any information to the competent 'mthorlty "'-.g_"*”,

A

The C.O., had sincerely a(lnnllcd on the date ofprclumnary heaung,
absent from duty w.c.l), 14-9-03, but he denicd the cllalge:' g
period ofdl>$0ncc B

v

. .. AR P ¥ h i ‘
9) On cxamining 3 (threc) letters “under lnsl of documents”

Nyt ¢
by r-W]"Ch?élhea
Disciplinary  Authority p[oposcd to sustain the cllalges agalnst thc %

JERR T A
rgédiofﬁc al, -t‘;;ﬂ‘ wa
observed that, ¥oox ’

ﬁﬁh v_i

lq,(udmg, abscncc ol Shn Ncaupanay {from duty from 14:9:2003 “In tl}gjqa d?letter '/\D?(Bklg ‘

was found to have reported to CPMG (8tafl) in compllancc of’ or wuh’refelefxcé’t to; CPMGJ 3

’7f4

(Staff)’s letter No. Staff/32-16/ED-93 dated 14- 11-2003 iel after thefselvncc of*Shn Nead'pana :

reveals that this document is doubtful since the date’ of lcpont#of»AD (Bldg) does;.not -
commensurate with the date of Circle Office letter referred to theremﬁ‘unllml,@the AD (Bldg)

(Prosccution witness), during cross eannmtlon by Defence Ass:stant could‘not nge ‘the cleax
and bold answer to the following quesqpn : T X SR
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Page-6.

Q. No.9(DOs No. 2 dated 3.4.04) , ‘
“T"Rre you sure that the letter dated 19.9.03 (Referred to in his

{etler No. B-2/ Misc/IB/03 dtd. 26.9.03) was actually issued by you and
coceived by Sri Hari prassad Neaupanay 2’ o , '

Answer was, ‘Without consulting records, I can not say.’
ii) Document No. 2 wynder list of documents : i.e. No. staff/32-16/ED/93
dtd. 8.10.03 (Calling" for explanation for remaining . absent from
AUL Yoo W 0 L 14.9.03 onwards) and document No. 3 i.e. No. staff/32-
16/ED/93 dtd. 12.11.03 (Order for putting off S8ri H.P.Neaupanay £from
duty w.e.f. 14.9.03) were shown as undelivered letters. Both the letters
wora addressed to the official at Postal IB Oakland, Shillong though it
wna kuown thal tLhe officlal remained absent therefrom 14.9.03. Therefore
Lthe order putting off Gri Neaupanay¥ from duty was issued without
confirmation/ satisfaction that the the explanation No. staff/32-
16/EN/93 did. 8.10.03 was actually received by the Charged official.
\0. On examination of the additional documents it was found that while
the Authority was proceeding with departmental actions against the
official, Sri Neaupapay was striving with life in sickbed since he was
suffering fLrom ‘PERIPHERIAL NEVRALGIA & SCIATICA’ which was a8 per
Doctor a critical ailment with the joints of the backbone causing
tremendous pain spreading towards lower part of the ‘body i.e. waist and
feet compelling the patient unable to walk or move. .
}1. Since the charged official being less educated, did not know the
office Rules and procedures, even he could not call back his family .
members  from home  t.own due to critical jliness., Moreover, his local
carelLaker was also an unemployed ordinary man knowing nothing of office
rules. All these factors made the officlal failure to report to
Competent Authority regarding his absence from duty in due time.

The Charged official, therefore, deserves gympathetic consideration
of the Authority on humanitarian grounds.”

The lone Article of the Charges was unauthorized absence from duty
and leaving of the statjon without pernmission of the competent authority
w.e.L. 14.9.03. In the preliminary hearing itself, held on 15.3.04.,8ri
lariprassad Neopanay, the Charged officlal categorically admitted that
he was absent from dulty w.e.f.14.9.03, But he denied the fact that he
1eft the station without permission of the competent authority. Up to
submission ol writtien brief and in the prief itself also, the Charged
official explained that he was seriously 1ill during the period from
14.9.03 to 11.1.04 and reported to the authority on 12.1.04. for his
joining. And during the perlod he was under treatment and was staying in
the rented house of one gri. Ram Bahadur Magar, Umpling, shillong-6.
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| Sri llariprasad Neopanay, could not oatlsfactorlly explaln as 1
to why he failed to intorm the competent authorlty about Hisg" |
abgsence, during the period of about four months (i.e, 14 9.03 to o
1.1.04.) | ‘
FPIMNDINGT - -l:.j"_,,j.{;t
3 . S AS ndmirted by the (Charged official and from the depositlon of both .“EEL)
- the withesses (W & DW) and all the documentary evidences the article of S
_ charge is pJnvod that Sri Hariprassad Neaupanay, the Charged off1c1al, %Q;n§
: was absent. £rom duty without any 1nfozmation to the competent*authoxity. .(%3;
;-' . . , . ] \ N .:
I ‘ e (8ri. S Byl
| : Inquiring Authoxity & P
! - Asv (cell) 0/0 the CPMG, $hillong-1. - - ¢
:;r ‘ o ey ' . ,
: Copy forwarded to : The Chicf Postmaster Geheral (Staff) N . Circle, '-. g
Shlllonq and. D1901p11nary Authority. Thé& entire .
! Tnquiry folder containing 1/C td 37/€ is epclosed."
} ¢ Sri. 8. axra 0
'f : ing. Authoxity &
‘ : - ASP {Cell) O/O the CPMG, Shil.long—
1 Y Fof .
M { H.V‘ Al
{ o :! i' t
Vo ) ‘\l
. ‘.q [ S ,
-‘ HRRTTH
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f From -

Thc Chrcf Postmaster General (Staﬁ)
“N. E. Circle, :
: Shtuong 793 001

Sir,,

have received your letter under whtch'a'copy of

. 2003 nll 11-1 2004

¢

Shrr Harr Prasad Neaupanany, : |

Subject :
Ref

‘With reference to your lette

s

subject is supphed to me.

ed w“ 308
Postal’ 1B

- 3 | The reason - for absentmg :,;from-.d
Official’s writlen brief dated 85-2004; Dti”ring the p
suffermg, from the allment “PERIPHERIAL__NEVRALG

| » “y%..,
_]Oln my duty pardomng the lapses on my part on ‘huma
to avord such lapses in future ‘

1 shall be ever’ gratcf‘ul rf you 'would
f‘ 'wour {o re- mstate mc in duty as early as. possrble

& @& ,g-m*” :‘.

Jﬁ L,”[‘Qtﬂ ‘

e s e




DEPARTMENT OF POSTS: lNDtA | SV
OFFICE OF THE CHIEF POSTMASTER GENERAL N. E. CIRCLE:: smrror\re-m«x 001.

Memo No.Staff/3-ED/PF/99 Dated at Shlllong the g™ August’ 2004

Sri Hari Prasad Neaupanay, GDS, masalchr Postal I. B. Oakland,’ Shlllong was proceeded
against under Rule 10 of GDS (Conduct & Employment) Rules 2001 on the charges of misconduct or
mishehaviour based on the articles of charges framed agalnst him under C.0., Shillong No.Staff/32-

1R/IED-93 daed 2-1- 2004 The articles of charges drawn agalnst the sald Sri H P. Neaupanay is as
under.

2. That Sii Hari Prasad Neaupand,, while functlonmg as C.JDS masalchl Postal 1.B. Oakland
Shillong during the period from 15-11-86 cnwards, deserted and remained- ‘absent from duty with
effect from 14-9-03 onwards without any information to the competent authority causing serious

dislocation in-service warranting action laid down in Rule 7 (b) of Department of Posts GDS (Conduct
and employment) Rules 2001. '

By his above act the said Shri H. P. Neaupanay, failed to malntaln absolute mtegnty and
devotion to duty as required under Rule 21 of the above rule. :

3. Statement of imputation of misconduct or mrsbevrour in support of the article of charge framed

agalnstShrl Hari Prasad Neaupanay, GDS masalchl Postall B. Oakland Shlllong

1

That the said Shri Hari Prasad Neaupanay, while worklng as, GDS masgalchi, Postal 1.3.
Oakland, Shillong during the.period from 15-11-96 onwards remained- absent from duty with effect

from 14-9-03 and left the station without any information to the: competent authority whatsoever and
caused serious rllslocatlon in service.

The ~aid Shrr Hari Prasad Neaupanay, was however - asked to explain the reason of his
unauthorized absence and why disciplinary action will not be taken.against him vide this office letter
No.Staff/32-16/ED-93 dtd.8-10-2002 ::nder registered post. But the letter could-not be delivered to him
and r :turned undelivered with remarks ° .’uddressee left Oakland } B and henoe returned to sender".

The said Shn Hari Prasad Neaupanay was thereafter put off. duty vide this office. letter
No.Staff/32-16/ED-93 dated 12-11-2003, the:copy of which also could not be delivered even'to his
home address and was returned undelivered with remarks: “Addressee left without lnstructton" Sri
Hari Prasad Neaupanay did not furnish any information till date.

By his above act, the said Sri Hori Prasad Neaupanay failed to maintain absolute integrity and

devotion to duty as required under Rule: 21 of Department of Posts GDS (Conduct and employment)
Rules 2001, warranting action laid down in Rule 7 (b) of: the sald Rule" :

4. On receipt of the memorandum of rmputatlon of mlsoonduct or’ msbehavrour the said Shri

Mari Prasad Neaupanay.submitted his written defence vide hig ropresontatlon date 11-1-2004 staling
as undc:

“That sir, | felt suddenly ill on the day 13 9-03 and rushed to the doctor and was under medical
observation and advised to take complete rest w.e.f. 14-9-03. Again on 15- 11-03. | felt severe pain

and rushed to Dr. T. K. Ray and was under medical treatment and advised to take rest for another 57
days and aft. r felt little better. | will resumed to my duty to day the 11"‘ Jan 2004.

- Contd...2/-
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Therefore | would like to request you to kindly consider my case more sympathetlcally on
humanitarian ground and exempt my absence of leave for above mentroned period. And | promise to
discharge my duty. more sincerely and marntaln absolute integrity and devotron in future.” !

I

5. Thereafter Shri S. k. Chakraborty, ASP (Cell), Crrcle Office, Shlllo-ng was appointed as IO to

~enquire into the articles of charges. The Inquiry officer on completion of the enquiry submitted his

enquiry report vide No.B-1/Rule 10/Enqurry/04 dated 18-5-2004. The findings of the Inquiry officer is
as under.

&t

“After going through the Article of- charges and inspecting the listed and reqursntroned

documents as well as examination/cross examination of both prosecution and. defence witnesses by
10-4-04, findings as noted in the folluwing paras, could be traced out.

Findings:-

§

Summarily, the charges leveled against Shri Hari Prasad Neaupanay are as follows:-

i) The official deserted and remained absent from duty wef 14- -9- 03 onwards wrthout any .
information to the competent authority !

iy The official remained absent from duty w. ef 14-9- 03 and left the station wrthout
any information to the competent authority ", -

The C.O., had sincerely admitted, on the date of preliminary hearing; that he was absent from
duty w e f 14-9-03, but he denied the charge of having left the station during the period of absence.

On examining 3 (three) letters ‘under list of ‘documents” by which the Disciplinary Adthority
proposed to sustain the charges against the charged offrcral it was observed that,

i) Shri K. K. Choudhury, AD,. (Bldg).fg C, 0. ,r:,Sthong equ sted' he Chief Postmaster
General(Staff), Shillong to take suitable actlon against, ; ' Skl :',Neaupanay) vide his
memo. No.B-2/Misc/IB/03 dated 26-9-2003 ‘on the: basrs ofrreport ,recelved by him regarding absence
of Shri Neaupanay from duty from 149-2003. In the said letter; A.D: Bldg) was found to have reported
to CPMG(Staff) in compliance of, or with reference to . CPMG (Staffy siletter No.Staff/32-16/ED-93
dated 14-11-2003 i.e., after the service of Shri Neaupanay was already put.off from duty (vide C.O's
No.Staff/32-16/ED/93 dated 12-11-03). Here, it reveals that this document is doubtful since the date of
report of A.D.(Bldg) does not commensurate with the date .of Circle Office. letter referred to, therein.

Further, the A.D.(BIdg) (prosecution witness), during cross examlnatron by Defence Assistant, could
not give the clear and bold answer to the followmg question, &

Q. No.5 (DOS No 2 dated 3-4-04)

‘Are you sure that the letter dated 19-9-03 (Referred to in his_letter No.B- 2/M|sc/lB/O3 dtd.26-
9- 03)was actually issued by you and received by Sri Hari Prasad Neaupanay ?

}

Answer was ‘Without consultmg records, | can not say.’

i) . Document No.2 "Under list of documents: i.e. No.Staff/32- 16/&[)/93 dtd.8-10-03 (Caihng for
explanation for remaining absent from duty............ w.e:f. 14-9-03 onwards) and document No.3 i.e.
No.Staff/32-16/ED/93 dtd.12-11-03 (Order for putting off Sri H. P. Neaupanay from duty w.e.f. 14-9-
03) were shown as undelivered letlers. Both the letters were addressed to the official at Postal 1.B.
Oakland, Shillong though it was known that the official remairied absent there from 14-9-03. Therefore
the order putting off Sri Neaupanay from duty was issued without confirmation/satisfaction that the
explanation No.Staff/32-16/ED/93 dtd.8-10-03 was actually received by the charged official.

Contd....3/7
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J. On examination of the additional documents it was found that while the Authority was
proceeding with departmental actions against the official, Sri Neaupanary was striving with_life in
sickbed since he was suffering from ‘PERIPHERIAL NEVRALGIA & SCIATICA’ which was as per

Doctor a critical ailment with the joints of the backbone causing tremendous pain spreading towards

lower part of the body i.e. waist and feet compelling the patient unable ‘t'o_wélk or move.

1. Since the charged official being less educated, did not know the office Rules and procedures,
even he could not call back his famiy' rnembers from home town due to critical iliness. Moreover, his
local carelaker was also an unemployed ordinary man knowing nothing of office rules. All these

factors made the official failure to report to Competent Authority regarding his absence from duty in
due time. o

The Charged official, therefore, d"eserves‘ syrhpat‘hetic consideration of the Authority on
humanitarian ground.” ’ ‘ : : , .

~ Thelone Article of the Charges was unalthorized absence from duty and leaving of the station
without permission-of the competent authority w.e.f. 14-9-03. In the preliminary hearing itself, held on
15-3-04., Sri Hari Prasad Neaupanay, the charged official categorically admitted that he was absent
from duty w.ef 14-9-03. But he denied the fact that he left the station without permission ‘of the
competent authority. Up to submission. of written brief and in the brief itself also, the Charged official
explained that-he was seriously ill during the period from 14-9-03 to 11:1-04 and reported to the
authority on 12-1-04 for his joining. And during the period he was under treatment and was staying in
the rented house of one Sri Ram Bahadur Magar, Umpling, Shillong-6. - )

Sri Hari Prasad Neaupanay, could not satisfactbri!y explain as to why he failed to inform the

competent authority about his absence, during the period of about four months (i.e., 14-9-03 to 11-1-
04) . “ : . e

FINDINGS:- ’ ‘ C
As admitted by the charged official and from the deposition of both the witnesses (PW& DW)

and all the documentary evidences the article of charges is p’toVed‘th_a‘t Sri Hari Prasad Neaupanay,
the charged official was absent from duty without any information to the competent authority.”

6. | have gone through the articles of charge, the imputation of misconduct and misbehaviour, the
defence representation dtd.11-1-2004 submitted by the charged official on receipt of the charge-
sheet, the report of the 1.O. with his conciuding findings, the writfen representation dtd.23-6-04
submitted on receipt of the copy of 1.0's report-as well as the relevant records of the case very
carefully. | fully agree with the final finciings of the 1.0, stating that the article of charge is provéd that
Sri Hari Prasad Neaupanay, the charged official was abseént from duty without any informationito the
competent authority. But elsewhere in his report the I.0., on the one hand opined, interalia, that the
charged official deserves sympathetic consideration as he was striving with life in sickbed since he
was suffering from 'PERIPHERIAL NEVRALGIA & SCIATICA! which is a critical ailment with the joints
of the-back bone causing tremendous pain spreading towards_lower part of the body i.e. waist and
feet compelling the patient unable to walk or move. On the other hand he stated that Shri'H. P,
Neaupanay could not satisfactorily explain why he failed to inform the competent authority about his
absence during the period of long 4 months or 8o as he pleaded not to have left the station. From the
available records like undelivered cover in respect of C.0'§ letter No.Staff/32-16/ED/93 dtd.8410-03 -
and the A/D in respect of C.O's letter No.Staff/32-16/EC/93 dtd.12-11-03 signed by one Sri Om Nath
Neapanay for Hari Neaupanay on 19-11-03, it could be guessed that the charged official left station as
he was not available either at his v .:%ing address or at his residentlal address. This idea could be
deeply and more safely substantiated later, as the charged official failed to-explain satisfactorily the
reason of not informing the competent authority of his such serious illness either by post or through
special messenger supported by medical certificate at least for the initial period of 63 days granted by
the attending doctor on 14-9-03, because he was fully conscious both physically as well as virtue of
his experience of service for long 7 years or so, which would not"hav%-%gequir-ed any personal physical
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movements. Evidently enough that the piea and episode engineered by the charged official appear to
be fabricated in entirety and do not have any leg to stand. In view of the facts and circumstances
discussed above there is hardly any scope left with the under3|gned to deal with the case leniently as

the charged official exhibited serious negligence of duty by causing total ‘dislocation of service for
such a long period which warrants deterrent action.

ORDER

7. I, Shri B. R. Halder, Asstt. Director of Postal Services, (Staff) O/0 the Chief PMG, N. E. Circle,
Shillong do hereby impose the penalty of removal of Sri Hari Prasad Neaupanay, GDS Masalchi,
Postal |. B. Oakland, Shlllong from service with effect from the date of |ssue of the order.

(B Fp Halder )

. Asstt. Director (Staff)
For Chief Postmaster General,
_N:E: Circle, Shillong.

‘Shri Hari Prasad .Neaupanay, GDS Masalchi, Postal 1.B. Oakland, Shillong (Put off
4uty) at C/O Subash Pan Shop, Umpling, Shlllong <793 006 '

The A. O. Accounts, C.O., Shillong.

The Asstt. Director (Vig) C 0., Shillong.

The AAO (BGT) C.0,, Shillong. '

P/F of the official.
- o [/(v‘-o (
: For Lhicf PodimasterGeneral

.N. E. Circle, Shillong.
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To . Co
The Director Postal Services (HQ)

Q/O the Chief Postm aster General, ¢ .- ,
N.E. Circle, Shillong-793 001. (Appellate Authority) -

enc MM g LA
. . - E ) :
v B

Through R R Segnae
The Asstt. Director (Staff), - . ¢ _
/0 the Chief Postmaster General, -~ -
N.E. Circle, Shillong-793 001. ( Disciplinary Authority)

v:"’., e

Appellant :- e pped ;n;-,,s--x,ﬂ‘:«i.-.v
' - Sri‘Har{ Pragad Neaupanay"; GQ
- +-Postal I.B. Oakland, Shillong+7: iy

RPRTI I A
BRI GOSN I
[N

Sub. : Appeal against the Order of removal fiom Service.

Reference - Asstt, Director (Stafl), 0/0 the Chief Posimaster General, N.E. Circle, -
‘ Shillong’s" Letter No. Stafl/3-ED/PF/99 dtd. 09.8.04.

Respected Sir, ‘ ‘

With due respect and humble submission, L. beg to stato that I, S Hari Prasad
Neaupanay, GDS Masalchi, Postal I.B. Oakland, hag been working in the post since 15.11.96, being
appointed by the then Asstt. Postmaster General, N.E. Circle, Shillong,"a Class-I Officer, vide his
letter No. SatfY/32-16/ED/93/ dtd.14.11.96, (Copy enclosed) continuously, without any dispute or
irregularity. ' ’ '

That Sir, most unfortunately, what inay be happened to the human betugs, 1 tell il
seriousty and suddenly w.e.£13.9.03 (A/N) and could not attend my duty w.e.f14.9.03. I thougl 1
would be cured soon but day by day my illness became more serious, As'detected by the physician
DwassulTering from ‘PERIPHERIAL NEVERALGIA & SCIATICA’ with joints of the back bone
causing tremendons pain spreading (owards lower part of the body i.e. Waist and foct compelling
me unable to walk or move. 1 an staying at Shillong alone and no one is thore to help me nor |
conld seek help from anybody s T was striving with life in gick ~bed. I took shelier in my rented
howse  ownid by Sri Ram Bahadur Magar, Umpling, Shillong-6, and was under treatment of Dr.
FL Roy at Shillong up to 10.1.04. By this time, my authorily inilisted Disciplinary action apaing
e nd ivesed Charge-Sheet vide €.0.5hillong letter No. Stafl/32-16/ED-93 did.2.1.04. ‘The Article
of Chanse was (hat [ was absent fiomn duty un-authorizedly w.e.f. 14.9.03. onwards and Iel} the
Station without information to the Competent Authority, in brief,

As soon ag 1 felt something better, 1 tushed to my controlling anthority, Agst(.
Director (Stall) Circle Office, Shillong, for my joining w.e.£.11.1.04, but he did not allow mo to
resume my duty but initiated inquiry appointing Inquiring Authority etc. '

. R Contd.....2
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In the preliminary inquiry 1t§glf}¥~11;_s;x_1.c9gely{;apg}g ‘png;;f_;rank;}y&@dnuﬂzed the fact and
exxpressed my helpless condition what «wassgoing ;on ‘mesduringithe-periodI told the fact that
‘ - & ' 0 " LT T DK P 3 * g .
actually T did ot leave the station but I'took shelter in the residerice 'of 6n2iSri Ramn Bahadue M agar
- : oo oy g Tg e e g LT ey AT e T T
as 4 tenant ag there was none to look afterm ¢ during'mycritical.conditionizginy . * 0
The Tnquiring Authority :continiije.d;the~»inQili_zy:'ﬂgbut%ﬁﬂ'ﬁ]Iy}{S’x"ifR?lﬁl:*)Bahmhl r Magar, the
. f . . . ST TN S TSV .
Howse-Qwner himself conifirmed my Statemént, before the Inquiring Authority.” .
The Inquining Authority concluded his ;inquir},i%an'dg‘\héldcf‘.h:a_tgthejAn:icle of Charges was
. - . . PR e VST Sy e gl . . .
“Proved”. At the same time he opined that the'.Charged'oﬁicxalfdegeﬂ%ysygxpmhetxc consideration
. . . . . . . T LT el A TN E L T W . :
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